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NHRC seeks report on removal of unsafe sleeper buses - Hyderabad Mail

Harsha Vardhini | January 17, 2026

HYDERABAD: The National Human Rights Commission (NHRC) has sought action-taken reports from states on the
removal and rectification of unsafe sleeper coach buses, warning of strict accountability for failure to enforce
mandatory safety standards.

Government officials said time was running out for private bus owners and operators to implement prescribed
safety norms, failing which sleeper coaches could be removed from roads. The NHRC has scheduled a hearing on
January 20 to review compliance.

According to officials, more than 1,000 private sleeper coaches operate from Hyderabad. While official figures are
unavailable, sources said only about 100 of these buses are registered in Telangana, with the rest registered in
other states.

“If the safety norms, based on the Central Institute of Road Transport's findings cited by the NHRC, are applied
strictly, almost every bus will have one violation or another and will have to go off the roads unless rectifications
are made,” a senior official told reporter.

State responses and enforcement limits

The NHRC issued notices on January 5 to chief secretaries of all states, directing them to submit action-taken
reports (ATR) on safety compliance. States failing to do so have been asked to appear before the commission on
January 20.

The Telangana government has submitted its ATR, detailing notices issued to owners of buses registered in the
state on issues raised by the commission in November. “We expect responses from bus owners in the next few
days, following which further steps will be taken,” an official said.

Officials said immediate action against buses registered outside Telangana may be difficult if they possess valid
clearances from the respective state road transport authorities. “The NHRC is likely to take note of this once
reports from all states are received and may issue fresh directions on out-of-state registered vehicles,” the official
added.

CIRT recommendations cited by NHRC

The NHRC has relied on recommendations of the Central Institute of Road Transport (CIRT), which include
recalling all sleeper coaches to remove driver partition doors, withdrawing buses with extended chassis bodies
from operations, removing sliders fitted to sleeper berths, and mandating installation of fire detection and
suppression systems within one month.

Other requirements include registration only with Form 22/22A approved by authorised test agencies, submission
of detailed layout drawings showing dimensions and emergency exits, and verification of bus body builders'
accreditation at the time of registration.

Directions to states and Centre

In its January 5 order, the NHRC reiterated that chief secretaries would be held responsible for statewide
implementation of all CIRT recommendations, including recall and rectification of sleeper coaches. The
commission also directed the Ministry of Road Transport and Highways to issue advisories to states and Union
Territories to ensure strict compliance with AIS:052 and AIS:119 standards during registration, renewal and
inspection of buses.

The commission said failure to enforce mandatory safety standards posed a “serious threat to public safety” and


https://hyderabadmail.com/nhrc-seeks-report-unsafe-sleeper-buses/
https://hyderabadmail.com/nhrc-seeks-report-unsafe-sleeper-buses/

called for immediate corrective measures and system-wide reforms.

DI 2ND FES® HITETO ©5en 2rBADH S528S ey e SRS (NHRC) o9 00D D3BEen §°808). 25g3ee Jasotsden
305 QDB 23900 B 00D Fefod @HsHo €503 3ref)BoN0B. 283558 205 &8 oo Jeedes 2365808 #NHRC
#RoadSafety #SleeperBuses #Hyderabad... pic.twitter.com/Je2xfMpIC6

— TeluguPost (@telugu_post9) January 17, 2026

Background of fatal fires

The NHRC's intervention followed a bus fire in Rajasthan on October 14 last year that killed 20 people. The
commission noted subsequent fatal incidents, including a fire on October 20 involving a Bengaluru-bound sleeper
bus from Hyderabad that caught fire after running over a motorcycle on a highway in Kurnool district of Andhra
Pradesh, killing 20 passengers.
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The downgrade of India's NHRC

Reporterjanuary 17, 2026

In a significant blow to India’s standing on the global human rights stage, the Global Alliance of National Human
Rights Institutions (GANHRI) has recommended downgrading the accreditation status of the National Human
Rights Commission of India (NHRCI) from ‘A’ to ‘B'.

This recommendation, issued by GANHRI's Sub-committee on Accreditation (SCA) in April 2025, follows repeated
deferrals in 2023 and 2024, citing concerns over political interference, lack of diversity in appointments, reliance
on police-led investigations and failures to adequately address issues like torture and restrictions on civic space.
Although the downgrade is deferred until March 2026 to allow for reforms, it underscores a broader erosion of
institutional independence and effectiveness in safeguarding human rights within the country.

This development is particularly alarming when viewed against the backdrop of ongoing human rights violations
in Northeast India, a region plagued by ethnic conflicts, security force excesses, and systemic discrimination —
issues exemplified by the recent tragic murder of Angel Chakma.

Human rights in Northeast India: A region in turmoil

Northeast India, comprising eight states including Assam, Manipur, and Tripura, has long been a hotspot for
human rights concerns, rooted in ethnic tensions, insurgency and the heavy-handed application of laws like the
Armed Forces (Special Powers) Act (AFSPA).

AFSPA, which grants security forces broad powers including immunity from prosecution, remains in effect in
several northeastern states, enabling extrajudicial killings, torture and arbitrary detentions.

In 2025, reports highlighted persistent abuses, with police and security forces implicated in rape, deaths in
custody and excessive force.

The situation in Manipur exemplifies the crisis, where ethnic violence between the Meitei and Kuki communities
has raged since 2023, resulting in hundreds of deaths, widespread displacement and destruction of property.
This conflict has drawn international attention as a “silent crisis”, with allegations of state complicity and failure to
protect minorities.

Indigenous communities in the region, such as those in the tribal belt, continue to face violations amid Naxalite-
affected areas and aggressive mining expansions, which threaten land rights and environmental security.

The Indian government's efforts, including peace accords touted by Prime Minister Narendra Modi, have been
praised in some quarters for addressing historical grievances, but critics argue they fall short in curbing ongoing
atrocities.

Moreover, discrimination against people from the Northeast extends beyond the region, manifesting as racial bias
in mainland India. Individuals from these states often face slurs, harassment and violence due to their distinct
ethnic features and cultural differences, highlighting a national issue of prejudice that undermines India’s
constitutional commitment to equality.

The NHRC has attempted interventions, such as hearing 56 cases of violations in the North East during a camp
sitting in Guwahati, but its capacity is increasingly questioned amid the accreditation downgrade.

Angel Chakma Case: Stark example of systemic failures

The murder of 24-year-old Angel Chakma, a student from Tripura, in Dehradun in December 2025, brings these
issues into sharp focus.

Chakma, belonging to the Chakma indigenous community, was allegedly attacked after protesting a racial slur
directed at him and his brother.

The assault, carried out by a group, including Avinash Negi and Suraj Khawas, led to severe injuries from which he


https://meghalayamonitor.com/the-downgrade-of-indias-nhrc/

succumbed days later.

While police have arrested three suspects and described the incident as arising from “remarks in jest” rather than
racial animus, activists and civil society groups have condemned it as a hate crime, pointing to the normalisation
of racism against northeasterners.

The case has sparked widespread outrage, with the youth's forum for Protection of Human Rights issuing strong
condemnations and a Public Interest Litigation (PIL) filed in the Supreme Court seeking guidelines on hate crimes.
The NHRC has taken cognizance, demanding a report on the killing, but this response is seen by many as
inadequate in the face of systemic bias.

Chakma'’s death not only underscores the vulnerability of Northeastern minorities outside their home region but
also exposes selective outrage in India, where violence against certain groups garners less national attention.
Linking the dots: NHRC's downgrade and its NE implications

The proposed downgrade of the NHRCI is not an isolated event but a symptom of deeper institutional weaknesses
that directly impact regions like the North East.

Critics argue that the commission’s reliance on police for investigations — often the perpetrators in cases
involving security forces under AFSPA — compromises its impartiality.

In the context of Manipur’s ethnic strife or the racial violence faced by individuals like Angel Chakma, a weakened
NHRC struggles to enforce accountability, allowing impunity to persist.

The downgrade could further diminish India’s international credibility, limiting the NHRC's participation in global
forums and access to funding, at a time when human rights defenders in the Northeast face weaponisation of
investigative agencies.

As of early 2026, with the deferral period nearing its end, the Indian government has an opportunity to
implement reforms, such as ensuring transparent appointments and diversifying the commission’s composition.
However, without urgent action, cases like Angel Chakma'’s will continue to highlight the gap between India’s
human rights rhetoric and reality, particularly in marginalised regions like the North East.

In conclusion, the NHRC's accreditation crisis serves as a wake-up call, urging a recommitment to protecting the
rights of all citizens, including those in India’s peripheries. Only through strengthened institutions can tragedies
like the loss of Angel Chakma be prevented, and the cycle of violence in the Northeast broken.
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Genocide in Kashmir forgotten and buried

A painful Reckoning with Kashmir's forgotten genocide and India’s moral failure.

By: Vivek Gumaste

Last Updated: January 18, 2026 02:30:36 IST

The passage of time has the ability to blur our memory, numb our conscience, and mellow the intensity of our
reactions so much so that even the most horrendous of crimes become gradually cemented into history and
becomes a fait accompli. One such horrific event is the ethnic cleansing and genocide of Kashmiri Hindu Pandits
from Kashmir: over 250,000 Hindu citizens were driven from their homes to become refugees in their own
country, more than 1000 were killed, 16000 homes were burnt, and 500 Hindu temples were desecrated. This is
unequivocally the greatest moral lapse of independent India—unmatched in its magnitude, specificity or
completeness.

The purpose of recalling the horrific, blood-curdling events more than 35 years later is to reawaken the indifferent
conscience of a country that has callously brushed aside the pain and agony of over a quarter million of its
citizens and moved on with its life. The events that transpired in Kashmir were so cruel in their scope that we did
not have a term to describe them. Only when journalists used the word ethnic cleansing for the forced migration
of Bosnian Muslims from Serb territories of the former Yugoslavia in the mid-nineties that we realized what had
happened in Kashmir and were able to give it a name. A United Nations Commission has defined ethnic cleansing
as “... rendering an area ethnically homogeneous by using force or intimidation to remove persons of given
groups from the area.” The United Nations also describes genocide as “acts committed with intent to destroy, in
whole or in part, a national, ethnic, racial or religious group.” The exodus of Kashmiri Pandits fits the bill on both
counts. In 1995, the NHRC headed by the former Chief Justice of India, M. N. Venkatachaliah, confirmed that the
ethnic cleansing of Kashmiri Pandits was “akin to genocide.” So, Ethnic Cleansing and Genocide are not flippant
terms concocted by Hindu fanatics but legally and judicially vetted terms. By appropriately labelling a crime, we
not only define its scope for public and international understanding, but also instil a sense of urgency to seek its
redress.

Machinations of New Delhi, the rigging of the 1987 elections and the Pakistani Hand have all been invoked as
explanations for this atrocity, but none of these are logically sound or morally tenable to justify the killings and
expulsion of a helpless minority that is an intrinsic part of one's community. These are excuses. There is and
remains only one explanation for this depravity: the Hindu identity of the Kashmiri Pandits. A brief recall of those
terrible train of events. The killings began in late 1989: strategically planned murders of prominent personalities
and women to create maximum panic and fear. The first to be killed was Pandit Tika Lal Taploo, a leading member
of the KP community, who was killed in broad daylight in front of his house. Less than 2 months later, terrorists
shot dead at point blank range Justice Neelkanth Ganjoo in a busy marketplace in Srinagar (Hari Singh Street
market). Other prominent Kashmiri Pandits were assassinated in the following months.

To compound the angst, selected killings of women were carried out. Girija Tickoo, a 28 yr-old lab assistant, was
abducted from her Muslim colleagues’ house, gang raped and cut into two by a carpenter’s saw while still alive.
Sarla Bhat, a Kashmiri Pandit nurse working in Sher-e-Kashmir Institute for Medical Science, was abducted from
within the premises on April 14, 1990. Her bullet-riddled body was found five days later in old Srinagar city. Her
supervisor, Dr Abdul Ahad Guru, a prominent physician, was alleged to be complicit in her kidnapping. Mass
killings—Nazi style, was another modus operandi. Groups of Kashmiri Pandits and Sikhs ranging in number from
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24 to 36 were killed at Wandhama, Nundimarg and Chattisinghpora. Pahalgam is the latest.

The callous brutality of the murderers is evidenced by these instances documented by a think tank, Centre for
Integrated and Holistic Studies: hands and feet broken, eyeballs gouged out, skin slit open, and murderers
dancing around the dead bodies of victims. Note that these killings took place in broad daylight with hundreds of
onlookers. Each killing brought forth a new barbarity that was more heinous than the previous one. Friends,
colleagues at work and neighbours were complicit in these killings. Friends with whom one had played cricket as a
teenager were the ones who burnt down their homes. A Professor and his wife were tortured and killed by the
students he had taught. The list is endless and disturbing. The overall picture that emerges from these killings is
that of a society that had sunk so low on the moral scale that cruelty had no boundaries, trust was non-existent
and schadenfreude had become the commanding ethos.

In this campaign of hate, one day stands out—January 19, 1990. It was the darkest day in the history of Kashmiri
Pandits—their “Kristallnacht”: On that day, the pressure to leave reached its zenith. As dusk approached, families
cowered inside their homes, behind the false security of their doors, while outside the exhortations became
louder and shriller. The muezzin's routine call to the Islamic faithful was replaced by three taped slogans that
resonated throughout the cold January night, its eerie darkness accentuating the fear instilled by these repeated
incantations: 3 “Kashmir mei agar rehna hai, Allah-O-Akbar kehna hai” (“If you want to stay in Kashmir, you have to
say Allah-O-Akbar”) “Yahan kya chalega, Nizame-Mustafa” (“What do we want here? Rule of Shariat”) “Asi gachchi
Pakistan, Batao roas te Batanev san” (“We want Pakistan along with Hindu women but without their men”).

In this setting, the local state government abdicated its responsibility; the federal government feigned ignorance,
and the rest of India didn't even bat an eyelid. Overnight, hundreds of Kashmiri Pandit families, women, elderly
and children with nothing more than the clothes on their backs, abandoned the homes they or their families had
lived in for decades or centuries and fled the Valley using any means of transport they could find. Indian
Secularism did not die when the Babri-Masjid came down in 1992; it did not die when Gujarat flared up in an orgy
of sectarian violence in 2002. It had been already murdered on that dark, eerie night in the valley of Kashmir long
before. The little credibility that a warped Indian secularism retained was ripped to shreds and cast aside on that
day.

While it is easy to shift the blame to Pakistan-sponsored terrorists, it cannot absolve us of our responsibilities.
There was a total failure, at every level of the defence mechanisms that define a civilised nation: society,
government, press, human rights commissions and Amnesty International—all abrogated their responsibility.
What happened in Kashmir could not have occurred without the tacit compliance of the majority Muslim
community, and so, despite their protestations, they must be seen as prime perpetrators of this atrocity. Rahul
Pandita, the author of the book, Our Moon has Blood Clots, and himself a Kashmiri Pandit, clearly underlines this
in an interview with The Wall Street Journal: “I think the essential thing I want to portray is that in 1989-90 there
was a deep divide between two communities in Kashmir - the Muslims and the Pandits. And the Kashmiri Pandits
became victims of the brutal ethnic cleansing, which was perpetrated by the majority community backed by
Islamist militants, not the other way around. That is one distinction that has to be made very clear.

The ethnic cleansing of KPs stands as an indelible stain on the secular certificate of the country; a stain that grows
larger and larger day by day as long as the issue remains unresolved. A tangible solution is required, and that is
Panun Kashmir—a separate homeland for the Kashmiri Hindus in Kashmir comprising the regions to the East and
North of the Jhelum River under direct control of the central government, where the Pandits can live with security
and dignity. Additionally, unresolved cases of killings must be reopened. According to a 2008 J&K police report,
out of 140 registered cases, chargesheets were filed in only 24, leaving the perpetrators unidentified in 115.
Though only a fraction of the actual number of killings, reopening would give a semblance of justice to this
hapless community. Those responsible for these heinous crimes must be tracked down and brought to justice.
These are initiatives that must happen today. If not, the abrogation of Article 370 will be a cosmetic endeavour
that is meaningless, and India will remain an incomplete and damaged secular polity.
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